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12.45 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the
Secretary of Rajya Sabha :

“In accordance with the provisions of
rule I1I of the Rule of Procedure and
Conduct of Bussiness in the Rajya
Sabha, I am directed to enclose a
copy of the Indian Medicine Central
Council Bill, 1970, which has been
passed by the Rajya Sabha at its
sitting held on the 5th August,
1970.”

INDIAN MEDICINE CENTRAL
-COUNCIL BILL

AS PASSED BY RAJA SABHA

SECRETARY : Sir, I lay on the Table
of the House the Indian Medicine Central
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Council Bill, 1970, as passed by Rajya
Sabha.

COMMITTEE ON PUBLIC UNDER-
* TAKING

PAPER Re. FIFTY SEVENTH REPORT

SHRI M. B. RANA (Broach) : I big to
lay on the Table a Statement showing replies
to recommendations included in Chapter V
of the Fifty Seventh Report of the Com-
mittee on Public Undertakings which were
not furnished by Government in time for
inclusion in the Report,

12.46 brs.
RELEASE OF MEMBERS

[Shri Kamla Misra Madhukar
and Shri K. Eswara Reddy.]

MR. SPEAKER : 1 have to inform the
House that I have received the following
telegram dated the 17th August, 1970, from
the Superintendent of Jail, Motihari :—

“Shri Kamla Misra Madhukar, Member,
Lok Sabha, rel d from tody
on 17th instant.”

I have also to inform the House that I have
received the following wireless message dated
the 17th August, 1970 from the Deputy
Superintendent of Police, Proddatur :—

““On the 16th August, 1970, at gbout
11 A. M, Shri Y. Eswara Reoddy,
Member, Lok Sabha, led a batch of
41 persons from Neelapuram village
with a view to occupy Reserve Forest
banjar land near Neelapuram in Pro-
ddatur Taluk, in pursuance of land
grab movement launched by Com-
munist Party of India. However,
Circle Inspector, Proddatur, followed
by Tahsildar and forest officials
rushed and arrested all of them under
Section 151, Criminal Procedure Code
They were produced before J. S. C. M
Proddatur, who released. them on bail
inclvding Shri Y. Eswara Reddy,
‘Member, Lok Sabha, afier obtaining
neoessary sureties from them.’’



